| /W 4 Mﬂ 70957

. THE DELHI ROAD TRANSPORT AUTHORITY ACT, 1950
s, ‘ " No. XIIT or 1950

ARRANGEMENT OF SECTIONS
CHAPTER I

" SECTIONS

Preliminary

1.

extent and co!

Short title,

mmencement.
D n P e

)

an, elected or nominated member.

§

: coﬁsﬁtutlon not " to




¢
i
{
1
H
H

.

ii Delhi Road, Transport ‘../_iuthobfity”
Srorons
17. Genoral dlbquallﬁca.tlon of all officers and servants.

18. Appoirtment of Adv1sory Councll
_:,.QHA\PTER I
Powers and duties of the Authority

19. General duty of the Authority.

20. Powers of the Authority.

21. Delegation of powers and duties to the General Manager.
22. Preparation of schemes.

23. Sanction of schemes.

24. Extension of the operation of the road transport service of the Authority
to areas within another State.

25. Power to alter or extend schemes.
26. Issuve of passes.
927. Refund in respect of unused tickets and concessional passes.

28. Disposal of uﬁclaimed articles and proﬁerty;
- CHAPTER IV

Finance, Accounts and Audit

: '29. General principles for Authority’s finance,

80. Authority to assume obligations of the Central Government in. respact of
matters to which this Act apphes

. 3L Caplta,l of the Authority.
32. Vesting of property in the Authority. » S .
33. Fund of the Authority. e R
.34 Pa,ymeﬁt of inberest, - ..o a0 L
'85. Provision for depreciation and reserve and other ﬁ;nds. '
36. Powers of the Authomty to spéﬁ& I »
'37. Budget. :

88, Accounts and audit. 54 o D ompoen w0




|
£

Ee

aisp i
" CHAPTERV

- Miscelloneous

SrorTIONS

39,

40,
41,

42.

“43.

44,

45.
46,
47,

48.

49.

50.
51.
2.
3.
54,

Directions by the Central ,Gb\{ernment.
Returns and reports. '
Power to order inquiries.

Power to control a part of the undertaking of the Authority.
Power to supersede the Authority.

Laying of report before Parliament of action taken under section 42 or
section 43.

Compulsory acquisition of land for the Authority.
Compensation for acquisition of road transport undertakings.

Application of the provisions of the Motor Vehicles Act, 1939, or @ny‘ rule
made thereunder, to vehicles and employees of the Authority.

Provision as to third party risks,

Power of the Central Government to exempt “vohicles of the Authority
from the payment of certain charges.

Power of entry.
Members, officers and servants of the Authority to be publie servants,
Power to make rules.

Power to make regulations.

Penalty for breach of any regulé,bion made by the Authority under
- section 53. :




e

An Act to prov1de for the establishment and regulatmn of a Road
Transport Authority for the promotlon of a co-ordinated
system of road transport in the 8% alhi ST

7th March, 1950]

BE it enacted by Parliament as follows —
: GHAPTER I
Preliminary

1. Short title; extent and commencément.—(1) This Act may be called the"'"
Delhl Road Transport Authority Act, 1950. ;

[ 2 R . .
(9) It extends to the whole of the WMW ?’W : J

2, Deﬂmtwns —In th.ls Act unless there is anything repugnant in the sub- .

* fject,or context,=

’ (1) ‘ancillary servwe means any subsidiary. service which prowndes; .
amenities or facilities to persons makmg uge of any road transporf service :

~ of the Authority; & CWW of el -
B (2) “‘Authority’’ means the. ‘Delni Road Transport Authority; -

(3) “‘Delhi Transport Service’’ means the road transporb service operas: 5
~ ted /in the -Stete—ef-—Bete{ oF In any extended area by the Authority and
" includes the road transport service operated.by that name in ~

by the Ministry of Transport of the (:rovernment of India before the estab-
*lishmelit of ‘the Authority; ' Gt

) ““gxtended ares’’ means any area or route to whlch the operatlon'_ﬁ_f
of any road transport service of the Authority has been extended in the
manner provided in section 24;

(8) ““prescribed” means prescrlbed by rules made under this ‘Act;
.. .6) “‘road transport service’’ means a . service. carrying passengers or
_ goods; or both by road in vehlcles for hire or reward;
(7) “vehicle’” means any mechanically propelled vehicle, used or cap-
A..-iable of being, used. for the purpose of road bransport and lncludes & bra.m-
. ear, a. trolley-vehlcle gnd a trailer: . -
(8) words: and expressions used bub not deﬁned ifi- this Acb and deﬁnedi:.

. in the Motor Veklicles: Aet; 1939 (IV -of 1939), have the” meanmgs asmgne@‘ :
'(to them in tha,t Aet
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| CHAPTER IT
The Delhi Road Transport Authority
8. Incorporation.—(I1) With effect from such date as the Central Governs

ment may, by notification in the Official Gazétte, appoint in this behalf, there
shall be established an Authority by the name of the De1h1 Road Transpor

‘Authority.

(2) The said Authority shall be a body ‘corporate having perpetual succession
and & common seal, and shall by the said name sue and be sued.
4. Constitution.of the Authority.—(I) The Authority shall consist of seven
members as follows:— _
(a) one member to be elected by the members of the Delhi Municipal
Committee;
(b) one member to be elected by the members of the Delhi Dlstnoﬂ
. Board; ,
(¢) one non-official ha,vmg experience in transporb, industrial, coms-
mercial or ﬁnancml matters, to be nominated by the Central Crovernmenb
(d) three officials ‘of whom one shall represent the Ministry of Flnance,
Yo be nominated by the Central Government; and

(e) the Chief Commissioner of Delhi, or.an official nominated by l:umq
(2) The Central Government shall nominate o member of the Authority fo
* be the Chairman thereof.

(3) Bvery election or nomination under this section shall take effect as soon
88 it is nofified by the Central Government in the Official Gazefte.

5. Term of office of members of the Authority. —(1) Save as otherwise ex«
pressly provided in this: Act, the term of. office of a member elected under clause
(@) or clause (b) of sub- section (1) of section-4, or of a member nominated under
clause (c) of that sub-seéction shall be three years commencmg from the date .
on which his election or nomination, as the case may ble, is notified. '

(A A ‘member nominated by the Central Government under clause (d) of :
sub-section (I) of section 4, or by the Chief Commissioner of Delhi under clause *
(6)- of that sub-section, shall hold office durmo the pleasure’ of ‘the nominating
authority.

- (3) A member nominated #s Chairman of the Authonty under sub-gection
L'(Q) of section 4 shall hold office as Chairman during the pleasure of the Central
‘Government.

(4) ‘A member of the Authorlty shall, on’ the nxplratlon of his’ term of oﬁice,
,be ehglble for re-election or renommatlon

6. Disqualifications for being chosen as, or for being, a member \of the Autho-n
tity.—A person shall be disqualified for being chosen as, or for bemg, 2 member
oﬂ the Authority— . .

(a) if he is found fo be & lunatlc or g person of unsound mmd ‘or

(b) if he has been adjudged insolvent; or o :

(¢) if he hag.been convicted of an oﬁ’ence ‘involving mo

(d) if he has, dlrecbly or indirectly, any interest in an

tract made. with, or in any work being done for, the Authoii

- & share-holder - (other than:a director or managing agent ’ub_licicom-

pany as defined in section 2 of the Indisn Companies:‘Act, 1918 (VIL of

- 1918), provided that where he is a: share-holder,: he; shall: disclose; to the

-,;.u(..entral Government the nature and, extent of sha,res ht ld by hlm m suoh
company; or i

,/4.57: ,a,,

{Aor xmg:

sisting con«
 ‘except as

-
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(e) 1f he has any ﬁnanclal mterest m any other road transport under-:
takmg o .

7. Removal of members from ofﬁce -—The Central Governmenb may, by
notification in the  Official Gazette remoVe from oﬂﬁce any member of the Autho-
rity who—

(@) is or becomes sub]ect to any of the dlsqua.hﬁcatlons mentioned in
gection 6; or - -

(b) in the opinion of the Central Government, has failed or is unable
to carry outi his duties so as to render his removal necessary; or

(c) without excuse sufficient in the opinion of the Central Government,
is absent without the leave of the Authority from - more than four conse-
cutive  meetings of the Authorlty

8. Resignation of office by the Chairman or an elected or nominated
member.—The Chairman or an elected or nominated member of the Authority
may resign his office by giving notice in writing to the Central Government

and shall, on such resignation being accepted by that Government, be deemed
to have vacated his office.

9. Temporary absence of a.ny member.—If any member of the Authority
is by infirmity or otherwise rendered temporarlly incapable of carrying out
his dutied or is absent on leave or otherwise in circumstances not involving

_the vacation of his appointment, the Central Government may appoint another
person to act in his place. '

10, Vacancies amongst members or defect in the constitution not to invali-
date acts or proceedings of the Authority.—No act or proceeding of the Authority
shall be invalid by reason only of the existence of any vacancy amongst its
members or any defecb in the constitution thereof.

11, Temporary association of persons with the Authority for particulax
purposes.—(1) The Authority may, with the previous approval of the Central
~ QGovernment, associate with itself in such manner and for such purposes as
, -~ may be determined by regujatlons made under this Aect any persons whose

assistance or advice it may desn*e in carrying out any of the provisions of this
Act.

(2) A person associated with it by the Authority under sub-seetion (1) for
any purpose shall have a right to take part in the discussions of the Authority
relevant to that purpose, but shall not have a right to vote at a meeting of
the Authority, and. shall not be a member for any other purpose.

12. Meetings of the Authority.—(I) The Authority shall meet at such.
fimes and places and shall, subject to the provisions of sub-sections (2) and (3),
observe such rules of procedure in regard to transaction of business at its meet- -
ings as may be provided by regulations made under this Act. ‘

(2) The Chairman or, in his absence, any member chosen by the members:

present -from among themselves, shall preside at a meeting of the Authority.

(3) All questions at a meeting of the Authority shall be decided by a

majority of votes of the members present, and in the case of an equality of -t

- votes, the Chairman or, in his absence, any other person presiding shell have a
second or casting vote.

13. Authentication of orders and other instruments of the Authorily.—All
orders and decisions of the Authority shall he authenticated bv the ‘signature of
the Chairman or any other member authorisd by the \uihontv in this behalf,
and all other instruments issued by the An{ vonty shall be atthenticated by the
signature of:the: Sécre ; ther offtcer of the Authorlty ‘authorised in
¥ike rnanner in th behalf b . :
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14. Allowances, or fees for attendance ~at meetingg or for performance of
other duties.—Every member referred 6 in ¢lauses (a), (b) and (¢) of sub-section
(Z) of section 4 or other person associated with the Authority under gection 11
shall be entitled to receive such allowances or: fees as.may be preseribed for
attendance at meetings of the Authority or for performance. of any duty ass;gned
$o him by the Authority for the purposes of this Act.

.15, Officers and servents of the Authority,—(I) There shall be a General
Manager and a Chief Accounts Officer. of the Authorlby who shall be appoint-
ed by the Central Government.

(2) The Authority may appoint such other officers and servants as it consi-
«ders necessary for the efficient performance of its functions.

(3) The conditions of appointment and service snd the scales of pay of the
officers and servants of the Authority shall—

(@) as respects the (yeneral Manager and the Chief Accounts Officer be
such as may be preseribed, and

(b) as respects the other officers and servants be such as may, subject
to the provisions of section 39, be determined by regulations made under
this Act.

16. Functions and duties of the General Manager and the Chief Accounts
‘Officer,—(1) The General Manager shall be the Chief Executive Officer of the
Authority and all other officers and servants of the Authority shall be subordl-
nate to him. '

(9) he General Manager shall also be the ex-officio Secretary of the Autho-
rity and shall have the right of being present at any meeting of the Authority
and of taking part in the discussions thereat, but he shall not vole upon any
proposition or make any motion at such meeting.

~ (3) The Chief Accounts Officer shall have the right to record his views on
every proposal involving expenditure from the fund of the Authonty prior o
the consideration of such proposal by the Authority.

(4) The .other functions and duties of the General Manager and the: Chlef
Accounts Officer shall be such as may be preseribed. .

17. General disqualification of all officers and serrvants —No person who has
directly or indirectly, by himself or his partner or agent, any share or interesh
in any contract, by or on behalf of the Authority, or in any other road transport .
undertaking, shall become or remain an officer or servant of the Authority.

18. Appointment. of Advisory Council.—There shall be constituted by the
Central Government an Advisory Council consisting of not more than fifteen
members tc advise the Authority, and the functions of, the procedure to be:
followed by, the number and term of office of, and the manner of filling casual
vacancies among, members of the Advisory Council shall be such as may be:
preseribed.

CHAPTER III
waw.w? ot oelti] - Powers a,nd duties of the Authonty

19, General duty of the Authority -—-Ib shall be the general duty of the Au-
thority so to exercise ibs powers under this Act as-progressively to provide, or
secure or promote the provision of, an efficient, adequate, economical and pro-
erly._co-ordinated system of road transport services for passengers. and goods
e and m any extended area:

Provided that - -nothing in this section shall be: construed as nnposmw on
the Authority either directly or indirectly, any form of duty: or liability enforceable

1in
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20, Powets off the Authorityi—(I) Subject to the provisions of this Act, the
‘Authority shall have power— T

. z u”'ﬁ“’ az“'t E? N
(a) to operate road transpjort' ser.vices in the W and in

~ any extended area; '

+(b) to provide for any ancillla_ry‘ service;

(c) to provide for ite employees suiteble conditiong of sgr_vice‘ includ-
ing tha establishment of Provident Fund, living accominodation, places for
rest and recreaticn snd other amenities.

- (2) Subject to the provisions of this Act, the powers conferred by sub-section
{1),shall include power— _

(a) to manufacture, purchase, maintain and repair rolling stock, vehi-

cles, appliances, plant, equipment or any other thing required for the pur-

pose of any of-the activities of the Authority referred to in sub.section (7).

£

Explanation.~—In this clause, the expression “manufacture’’ does not
include the construction of the complete unit. of a motor vehicle except for
purposes of experiment or research;

(b) to scquire and hold such property, both movable and immovable;
as the Authority may deem necessary for the purpose of any of the said
activities, and to lease, sell or otherwise transfer any property held by if;

(¢) to prepare schemes for the acquisition of, and to acquire, either
compulsorily ir accordance with such procedure as may be prescribed or by
" agreement, whether absolutely or for any period, the whole or any part of
any undertaking of any other peérson to the extent to' which the activities:
thereof counsist of the operation of road: transport services or ancillary ser- 3
vices in the State-et-Delay(or in any extended area;) (e tn,‘,,tny ot sl

(@) to purchase by agreement or fo fake on lease any l66d and to erect
thereon such buildings as may be necessary for the purpose of carrying on
its. undertaking; : :

(e) to suthorise the disposal of scrap vehicles, old tyres, used oils, or
any‘other ‘steres of scrap value; : : .

(f) to enter into and perform all such contracts as . may be necessary .
for the performance of its duties and the exercise of its powers under thig
Act; . ' -

: (g) to:determine, with the previous approval of the Central Govern-
ment and, in the case of a road transport service-operated in any extended
.. area, also with the previous approval of the Government of the State within:
. which such extended ares is situated, the fares and freights for the carriage
.. of passengers and goods in any road transport service operateéd by the

Authority;

(h) to dwspose of, without the previous sanction-of the Central Govern-
ment, during any year any assets of which the total valuation, determined
in the prescribed manner, is less than fifty thousand rupees if the disposal of

. Such assets is, after consultation with the Chieg Accounts Officer of the
“Authority, considered necessary by the Authority in: the interests of any,
of its activities referred to in sub-section (1); A

- (i) to purchase vehiclés of such type as may be _"s‘{lii';able for use in the

...road transport services operated by ‘the ‘Authority;
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(7) to purchase or othorwise sooure by agreement- vehicles, garages;
sheds, office buildings, depots, land, workshops, equipment, . tools
accessories to and spare parts for vehicles, or any other article owned or
possessed by any dealer or the owner of any other undertaking for use
thereof by the Authority for the purposes of its undertaking; ;

(k) to do anything for the purpose of advancing the skill of person
employed by the Authority or the efficiency ‘of the equipment of the
Authority or of the manner in which that equipment is operated, inctuding
the provision by the Authority, and the assistance by the Authority to others

. for the provision, of facilities for training, education and research;

(I) to enter into and carry out agreements with any person carrying
on business as a carrier of passengers or goods providing for the carrisge of
passengers or goods on behalf of the Authority by that other person at a
through fare or freight;

(m)- with the prior approval of the Central Government, to do all other
things to facilitate the proper carrying on of the business of the Authority.,

-. (3) Nothing in this section shall be construed as authorising the Authority,
except with the previois permission of the Central Government,—

(i) to manufacture ~or maintain - anything which is not required
directly or indirectly for use for the purpose of the undertaking of the
Authority or to repair, store or provide any service for, any vehicle which
does not belong to the Authority or is not used directly or indirectly for the:
purpose of its undertaking; . .

(#) to purchase any vehicle for the purpose of sale to any person, or
to sell or supply.to any person lubricants, spare parts or equipment for, or
accessories to, vehicles; ’

(i#6) %o let vehicles on hire for the carriage of passengers or goods save-
as expressly provided by or under this Aet.

(4) Except as otherwisa provided: by this Act, nothing in the foregoing provi-
sions of this section shall be construed as authorising the ‘disregard by the-
Authority of any law for the time being in force.

(5) The provisions of this section shall not be construed as limiting any
power of the Authority conferred by or under any subsequent provision of
thia Act,

21. Delegation of powers and dubies to the General Manager.—The
Authorily may, by general or special order in writing, delegate to the General
Manager, subject to such conditions and limitations (if any) as may be
gpecified in the order, such of its powers and duties under this Act as it may:
deem necessary for the efficient running of day-to-day administration of its.

undertaking. | f [lUmiow Bstovy & cctys;

22. Preparation of schemes.—With a view to nationalising or developing:
road transport services on any route or in any area within the 2 )
“Pelit, the Authority may from time to time prepare schemes nof inconsistent:
with this Act for starting new road transport services or augmenting its exist-
Ing road transport services on such route or in such area, in which provision -
msy be made for all or any of the following matters, namely:-— -

(a) the purchase of chassis of motor vehicles or vehicles of a suitable
Eype; . -
' (b) the making of arrangements for building suitable types of bodies-
for vehicles; ' ' S , ‘ o ‘

(c) the erection of stands and sheds for passengers. and goods, and’

the setting up of office and workshops;

[ —
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(d) the purchase of acquisition of sifes and lands sultable for any of
the purposes specified.in clause (c); R : '

(e) the purchase of equipment,  tools and spare parts for, and acces-
- gories to, vehicles; :

: (f) the recruitment of additional supervisory, operatlonal and workshop
staff necessary for the operation of the scheme; and

(9), such supplemental, incidental and consequential provisions as-
may appear to be necessary or expedient for any of the purposes afore-:
said.

23. Sanction of schemes.—(I1) The Authority shall, after a scheme has been
prepared under section 22, obtain the advice of the Advisory Council thereon.

(2) The Authonty may, after cons1der1ng the advice so obtained and making
such modxﬁcatlons in the scheme as it may deem necessary, sanction the
scheme:

o IS s ey,

Provided that no sanction shall be accorded by the Authority to any scheme:
estimated to result in a capital expenditure exceeding fifty thousand rupees’
without the previous approval of the Central Government,

24. Extension of the operation of the road transport service of the Autho-
rity to areas within ancther State.—(I) If the Authority considers it to be.
expedient in f,ha, public interest to extend the operation of any of its road
transport services to any route or area situated within another State, it may
with the permission of the .Central Government negotiate with the Govern-
ment of that State regarding the proposed extension.

(2) If the Government of the other State approves the proposed - extension,”
the Authority shall, after consulting the Advisory Council, prepare a scheme
for the purpose and forward the same to that Governient for its consenf, and.
after such consent has been received, the Authority may, with the previous.
approval of the Central Government, sanction the scheme.

(3) After the scheme has been so sanctioned it shall be competent for the
Authority to extend the operation of its road transport service to such route
or area and when the operation of such service is so extended the Authority
shall operate the service on that route or in that area subject to the provisions
of any law in force in the State within which such_ route or area is situated.

25. Power to alter or extend schemes.—The Authority may from time to
fime alter or extend a scheme by a supplementary scheme prepared and sanc-
fioned in the manner provided in the foregoing provisions of this Chapter.

26, Issue of passes,—Subject to anv regulations made under this Act, the
Authority may authorise the issue of passes to its employees and other persony
either free of cost or at concessional rates and on such conditions as it may
deem fit to impose.

© 27. Refund in respect of unused tickets and concessional passes.—The
Authority may, subject to any regulations made under this Act, authorise the-
grant of refund in respect of unused tickets and concessional passes.

28. Disposal of unclaimed articles and property.——(1) When any articles or
goods have come into the possession of the Autharity for eariage or other-
wise and are not claimed by the owner or anv other: person appearing to the
B&uthonty to be entitled - thereto, the Authority shall. if snch owner or other:
person is ¥nown, catse a - notice to-be served upon him requiring-him to remove-
the arficles or goods within seven days of the service of such ‘notice.’

AR




A L8 . L N

8 . Delhi Boad " Prans

(9) If such owner or othér person iy nob! kiiowii o thi H6tss 861
-ed upon him or he does not comply with thé"Fequisition in the fotice, the
‘Authority may, after the expiration of such period ss may. be.specified by
regulations made under thi§ Act, sell the atticles or goods by public auction
and shall, after deducting from the sale-proceeds expenses for holding the sale
or any amount which may be due to the Authority, credit the surplus sale-
proceeds, if any, to the fund of the Authority; and the sale-proceeds so credited
may be paid on demand to any person who establishes his right thereto in &
court of competent jurisdiction or within ohe year of such sale to the satis
fastion of the Authority. ‘ o

CHAPTER. IV
.- Windnce, Accounts dnd Audit

29. General principles for Awuthority’s finance.—In carrying on itg under-
+taking under this Act, the Aubho_rity shall act as ;far .a8 possible on business

principles.

30. Authority to assume obligations of tlie Central Government in respect
-of matters to which this Act applies.—All obligations incurred, all contracts
-entéred into and all mabters and things engaged to be done by, with or for the
Central Government, for any of the purposes of this Act before the establish-
ment of the Authority, shall be deemed to have been incurred, entered into or
-engaged to be done by, with or for the Authority; and all suits or other legal
proceedings instituted or which might but for the issue of the notification:
under sub-section (1) of section 3 have been instituted by or against the Central
-Government, may be continued: or instituted by or against the Authority.

. 81, Capital of the Authority.—(I) All non-recurring expenditure incurred by-
“the Central Government for and in connection with the Delhi Transport. Service’
up to the date of establishment of the Authority and declared to be capital
expenditure by that Government shall be tréeated as the capital provided by
‘the Central Government to -the Authority. - o

(8) The Ceptral Government may provide any further capital that may be
required by the Authority for the carrying on of the undertaking of the Autho-
rity or for purposes connected therewith on such terms and conditions, not
inconsistent with the provisions of this Act, as the Central Government may
.determine. : : :

(3) The Central Government may. empower the Authofity to borrow. by‘:
-issue of bonds or stocks or otherwise and to make necessary arrangements

with banks for meeting its obligations and discharging its functions under this
Act. : : .

32. Vesting of property in the Authority.—All vroperty,, assets and funds,
.owned or acquired by the Central Government for the purposes of the Delhi
Transport Service hefore the establishment of. the Authority shall on such
-establishment vest in the Authority. : . ‘

33, Fund of the Authority.—(1) The Authority shall have'its ownh fund and -
all receipts of the Authority shall be carried thereto and all payments by the
Authiority shall be made therefrom. . .

(2) Except as otherwise directed by the Central' Government, all moneys-
belonging to that fund shall be deposited in the Reserve: Bank of India or with'
the agents of the Reserve Bank. of India- or invested in.such:securities as may -
be spproved by:the Central -Government. B LS T i
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34. Payment of interest.—The Authority shall:pay interest on:tha amount o¢
i capital provided by the CUentral Government under seetion 81 at such rate as
Y may from time to time be fixed by the Central Government and sugh. interest-
shall be deemed to be part of the expenditure of the Authority.

35. Provision for depreciation and reserve and other funds.—(1) The Autho-
&+ ity shall make such provisions for depreciation and for reserve and other
funds as the Central Government may from time to time direct.

(2) The management of these funds, the sums to be carried from time to
time to the-credit thereof and the application of the moneys comprised therein.

- ¢¢  shall be determined in accordance with such directions as the Central Govern-
ment may from time to time issue.

: 36. Powers of the Authority to spend.—The Authority shall have power to
. spend such sums as it thimks fit on objects authorised under this Act and such.
' gums shall be treated as expenditure payable out of the fund of the Authority.

37, Budget.—(1) The Authority, in consultation with its Chief Accounts
Officer, shall by the 31st day of October in each year prepare and submit to the
Central Government for approval a budget for the next financial year showing

the estimated receipts and expenditure during that financial year in such form
a8 may be prescribed. ‘ '

(2) Subject to the provisions of ,sub—sec,t,ion(S); no sum. shall be expended.
by or on beha!f of the Authority unless the expenditure of the same is covered
by a current budget grant approved by the Central Government.

(3) The Authority may, with the prévious approval of the Central Govern-’
ment,— :

(@) sanction sny re-appropriation within the grant from one head of.
the expenditure to another or from a provision made. for one scheme to
that in respect of another, subject to the condition that the aggregate-

" budget grent is not exceeded; : ‘

(b) mmcur expenditure in excess of the limit provided in the Budget

. approved by the Central Government under any head of expendit :
in connection with any particular scheme. penditure - or

38. Accounts and audit.—(7) The Authority shall cause to be Jintois
; _ he 2 ) maint :
4 such books of account and other books in relation to its accounts in'suz};1 a}l:r?g

gnd in such manner as may,.in consultation with the Compfroller : i
General of India; be prescribed. proller and Auditor-

(2) The accounts of the Authority shall be audited b
‘Auditor-General of India . at such times

y the Comptroller and
preseribed. :

and in such manner as may be-

_ (3) As soon as the accounts of the Authority have been audited, th
rity shall send a copy thereof together with a copy of the report of thee aﬁlléilj}tl:l- 7

. thereon to the Central Government, and on receipt th f ‘
ment shall cause the audi PY sreot the Central Govern-

ted accounts fogether with i
t  before Parliament. - - gether with such report. to be laid’
. CHAPTER V:
. Miscellaneous

89. Directions by. the Central Government.—(1) The Centra] Y
may, after consultation’ with the Authority, gi\(7e) to 'theepjfgéh 5 gg;ernmenfg 5
instructions to be :follgwed, by the Authority, and such instractioris may ?ﬁ&fgg .
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directions relating -to* the” conditions "6 ‘serviee “and of its employees,
wages -to be paid ‘to its’ workers, reserves to be maintained by it and disposal

-of its profits or stocks.  *

(?) In the exercise of its powers and the performaﬂc_e of .its duties under
‘this " Act, the Authority shall not depart fromi any general instructions issued
under sub-section (I).

40, Returns and reports.—(I)-The. Authority shall furnish. to the Central
Government such returns, statistics, accounts and other information with res-
Dpect to its property or activities or in regard to any proposed scheme as the
‘Central Government may from time to time require.

(®) Without prejudice to the provisions of sub-section (I), the Authority
-ghall, as soon as possible after the end of each financial year, submit to the
Central - Government a report on the activities. of the Authority under this
Act during that year and on its policy and programme, and the Central Govern-
aent shall cause a copy of every such report to be laid before Parlidment as
goon as may be after it is received. S

41. Power to order inquiries.—(I1) The Central Government, with a view te:
satisfy itself that the powers and duties of the Authority under this Act are
being exercised and performed properly, may at any time institute inquiries
into all or any of the activities of the Authority. ‘ ,

(2) The Authority shall give all facilities for the proper conduct of such
inquiries and shall produce before, or furnish to, the person or persons making
such inquiries any document, account or information in the possession of the
Authority which such person or persons may demand for the purposes of the
inquiries. : . )

42. Power to conirol a part of the undertaking of the Authority.—(1) If, on
receipt of the report of any inquiry held under section 41 or otherwise, . the
_«Central Government is satisfied that 1t is necessary'so to'do in the public interest,
the Central Government may, by notification in the Official Gazette, authorise
any person to take over from the Authority, and, so long as that notification is
in foree, to administer in accordance with -such directions:as may be issted from
time to time by that Government such part of the undertaking of the Authority
as may be specified in the notification; and any person so authorised may, for
the purpose of administering the said part of the undertaking, exercise all or
any of the powers of the Authority or of any officer of the Authority, issue such -
directions as he thinks fit fo the officers or servants of the Authority and employ
.any outside ageney. _ e

(¢) The Central Government may by such notification direct that sll charges
-and expenses incurred by the person so authorised together with such remunera-
- tion as the Central Government may allow from' time to time to such person
-shall be paid within such time as may be fixed by the Central Government from :
the fund of the Authority, and if the expenses are not so paid, the Central:
‘Government may .make an order directing the person having the custody -of -
that fund.fo pay to the person so authorised such expenses- fh_priority- to any
-other charges against such fund and he shall, so far as the funds to the credit
-of the Authority admit, comply with the order of the Central Government.

43. Power to supersede the Authority.—(I1) If the Cehtral Government is
of opinion that the Authority is unable to perform, or has ‘persistently made
default in the performance of. the duties imposed on it by or under this Act
or has exceeded or abused its powers, the Central Government may, by notifica-
tion in the Official Gazette; superséde:the:Authority: forsuch pericd as thay he .
specified-in the notification: ; Bggdonoten et L

" Provided that before issuing & wotificitior under this sub-section the Central
Government shall give a reasonable time to the Authority to show cause why




or1950]  Dolhis Road Transport. Authority , 1
1 should not be superseded -and’ shall conslder the : explanatlons and objections,
if any, of the. Authority.. =~ : ~

' (2) Upon the’ pubhca’mon of a not1ﬁcat1on under sub sectlon 1) supersedmg
the Authority,—

(a) all the members of the Au’ohou’oy shall, as from the date of super-
session, vacate their offices as such members;

s

(b) all the powers and duties which may, by or under the provisions

" of this Act, be exercised or performed by or on behalf of the Authority

shall, durmg the period of supersession, be exercised and performed by
such’ person or persons as the Central Government may direct; and

(¢) all prope1ty vested in the Authority shall, during the = period of
supersession, vest in the Central Government.

(3) On the expn'atlon of the period of supersession specified in the notlﬁca
tion issued under sub-section (I), the Central Government may—

e ETHEEN

(@) extend the period of supersession for such further term as ib may
consider necessary; or

(b) reconstitute the Authority in the manner provided in seetion 4.

44, YLaying of-report before Parliament of action taken under seciion 42 or
gection 43.—The Central Government shall cause a full report of any action
taken under section 42 or section 43 and the circumstances leading to such
sction to be laid before Parliament at the earliest possible opportunity.

45, Compulsory acquisition of land for the Authorily.—Any land required
by the Authority for carrying out any of the purposes of this Act shall be deemed
to be needed for a pubhc purpose and such land shall be acquired for the
authority as if the provisions of Part VII of the Land Acquisition Act, 1894
(I of 1894) were applicable to it and the Authority were a company within the

- meaning of clause (¢) of section 8 of the said Act.

46. Compensation for acquisition of road tramsport undertakings.—When-
ever the Authority acquires under this”Act the whole or any part of any under-
takmg, there shall be paid by the Authority compensation the amount of which
shall be determined in the manner and in accordance with the principles here—
inatter set out, that is to say,— :

(a) where the amount of compensation is fixed by agreer.ent and iy
approved by the Central Government, it shall be paid in accordance with
such agreement; ~

(b) where no such agreement can be reached or the amount agreed is
not approved by the Central Government, the amount shall, subject to rules
made under this Act, be determined bv an arbitral tribunal consisting of
k one nominee of the Authorlty, ‘one nominee of the person to be compensa’oed
. and a Chairman to be nominated by the Chief Justice of the High Court
" exercising jurisdiction in relation to the Dol Unipen M,},f %

(¢) an appeal shall lie to the district judge against the decision of the
tribunal zmd the order of the dlstrlc’o ]udge on such appeal shall be hnal

-47. Apphca.tlofn of the prov1smns ‘of the Motor Vehxcles Act, 1939 or any~
rules made thereunder, to vehicles and employees of the. Authonty -—The Motor
Vehicles Act. 1939 (in this section referred to: as the sald Act) shall have eﬂech
sub]ec’o to . the followmg provisions,  hamely :—'- ..

", (@) The ‘Central ‘Government may, by notlﬁcatloh ‘in the Oﬂicxal
Gazette, authorise, subject to such terms and - ¢onditiéns, if ‘any, a8 it

T ok b o Cesid
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may -vhink fit to impose,..any. person to. exercise -and - perfrom to the.ex-
clusion of the Licensing Authority, Registering Authority, Motor Vehicles.

- Inspector, Traffic Inspector, Regional Transport Authority or State Trans-
port Authority, as the case may be, and without following the procedure
laid down for the purpose in the said Act, all or such of the powers, func-
tions and duties of ‘any Jliicensing Authority, any Registering Authority,
any Motor Vehicles Inspector, any Traffic Inspector, any Regional Transport.

- Authority or the State T1ansp01t Authority under the said Aect or under

" any rules made thereunder in relation to the motor vehicles of the Autho-
rity and the drivers and conductors of those vehicles, as may be specified -
in the notification.

~ .(b) The Central Government may, if 1t so thinks necessary, by order
cancel, suspend or vary the conditions of, any State carriage, contract
_carriage or public carriers’ pernut which has been granted or countersigned.
under Chapter IV of the said Act by any Regional Transport Authority in
the” i. or by the State ’1ransport Authority, Delhi, and is

ny valid within the whole ov any pars of , and any srder so passed
"shall be final. . &2«(,4,@(?3

~o_ (¢} If the Central Govemment by order in writing, so directs, any
Regional 'Transport Authority wWithin the Wéate—of—Dethi, or the State
.Transport -Authority, . Delhi, shall. not.:grant; .countersign or renew any
permit under Chapter IV of the. sald Act other than a private carrier’s .
perm1t : : .

' (d) The Central Goverument may, by order in writing, exempt the
“motor vehicles of the. Authority. or its:employees- from . the provisions of
+the said Act or of any rules made thereunder relating to the carrying of

certificates of registration and fitness and from all or any of the provisions .
of Chapter IV of the said Act. - R

(¢) The Central Governrient may, by notification in the Official,
Gazette, exempt the motor vehiclés of the Authority from the operatlon
- of the provisions of .Chapter VIII of the s W Act.- :

" 48, Provision as to third party’ " notification shall be issued under
clause (e) of section 47 unless a fund" ‘has been established and is maintained’
by the Aubhorlty in aceordance with the rules made in that behalf by the Central
Government under this Act for meeting any liability arising out of the use of
any vehicle of the Authority which the Authonty or any person in the employ-
ment of the Authority may incur to third parties.

- 49. Power of the Ceniral Government to exempt vehicles of the Authority
from the payment of certain charges.—The Central Government may, by order
in.writing, exempt all or any of the vehicles of .the *Authority .from the pay-
ment of .any tolls or other charges lewa,ble unde; any enactment for the use of
the road within the - et Uine o Selts 7 2 2

50 Power of entry. -——Whenevel it is necessary for the Authorltv to carry
~outi, dny ‘of its works ‘of ‘to make " any survey, examination or investigation, -pre-
hmmarv or incidental to the exercise of powers or the performance of duties
by the Authority under this Act, any officer or servant.of the Authority generally
or specially empowered by the Authorlty may, with the previous permission of
the- district magistrate, -enteir upon any lend-or” preinises bétween sunrise
. and: 'sunset, after giving reasonable notice of the intention to make such entry
-0 the owner or occupler of such land or premlses, and ‘at”any other tlme,
with the eonsent in writing of the owneror occupier of such land or premises,
for the purpose of the carrying oub of such works or the makmg of such survey,
examlnatlon or investigation. e .

" Ne-gSTAC (12 | SodL 01 '5
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77451y Members; joficers:and:sefvantg o the, Authoriy, boibe public servants,——
Alls melnbers <ot ithe! iAuthorityiandialliscfficers; and,servantssof ! i
whether appointed by the Centras Gove or chor
ed; whien acting ;or: pugporting . i .any “of
thig Act, to be public serants w of "Sectioh
Henal Code (Aot XLV of 1860). .

52, Power to make rules.—(1) Thé%‘éntfgi IGov mme
dnsdherOfficial. Gazette,. make rules to, giv

D tification
“this' Act.

| (2) In partiddlar, and without projidice to! the geherality
‘power; such sules may proyvide for all or.any.of,f; )

%

oo the  function
Accoun

ts O ; cer

: (d)t;theg \fu-nct,lpr"l +Q
4erm oboffice: of, -and, the ma
“+herg of thé . Advisory Counc o
(e) the procedure for the compulsory acc
the whole or any part of any undertaking;
(f) the manner in which the total valuation of assets referred to in
clause (h) of sub-section (2) of section 20 shall be determined; .
(g) the form in which the budget shall be prepared and submitted
under sub-section (I) of seetion 87,
(h) the forms and the manner in which the accounts of the Autherity
shall be maintained;
7) the time at which and the manner in which the accounts of ths
‘.g&_ut-horiby shall be audited; «
the form in which any return, statistics or report shall be furnish-
ed or submitted under section 40; ‘
(k) the procedure to be followed in determination of compensation by
an arbitral tribunal under section 46;
(1) the establishment and maintenance of a fund for meeting any
Iiability referred to in section 48;

{m}) the service of notices and orders under this Act.

(3) All rules made under this section shall be laid for not less than fourtecu
days before Parliament as soon as possible after they are made and shall be
subject toc such modifications as Parliament may make during the session in
whieh they are so laid.

53. Power to make regulations.—(1) The Authority may, with the previous
sanction of the Central Government, make regulations not inconsistent with
this Act and the rules made thereunder for the administration of the affairs of

: the Authority and - for carrying out its functions under this Act.

(8) In perticular, and without prejudice to the generality of the foregoing

power, such regulations may provide for all or any of-the following matters,
. Co namely ; — ) :
(a) the manner in which and the purposes for which persons may be.

associated with the Authority under section 11;

oo . (b) the time and place of meetings of the Authority and the procedure.
. 46: be followed in.Tegard to transa@f»i@q,of siness ab such é}?eﬁlﬁgs;

s ond
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persons under sectlon 26;
(6) the grant of refund, m respect of unused tlckets a,nd concessmnal
passes unde1 ‘section 27; - '

(f) the penod after the expuatxon ‘of which' uncldmaed arficles: or. goods
may be sold :by public’ auction” under sub-gection’ ()’ of ‘section 28 ;

(g) the regulatlon of the-carriage -of passengers and goods.in, the road
transport. services of the Authonty

(3 All regulations made unider.: this - sectmu shall ag soon .88 possxble be
pubhshed m the (wzette of lndla,

oo by Benalty for breach of . any regulation made . by the Authority . under
'!Section .53.+~TheCentral .Government may by rule p10v1c1e that the breach of
any regulation made hy. the Authority under section 53 shall be punighable
with jmprisonment which may extend ‘o three months, or with fine which may

, extend to e hundred rupees, or ‘with’ both, and when the breach.is a con-
tinuing one, with a further fineé not exceeding- twenty rupees.for- every day
-after the da,j;e of the first conviction durlnv_ “which the offender is proved tp
“have persnsted in the eftenee " :




